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MR. SPEAKER: Please do not refer to the State matter here.
... (Interruptions)

MR. SPEAKER: I am myself doing it. Why are you getting up? I will not allow State matters to be
raised here. No law and order matter in a State should be raised here. I will not allow it.
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MR. SPEAKER: Nothing will be recorded. I will delete it myself.
(Interruptions) ... **
MR. SPEAKER: Now, Shri L. Rajagopal.
... (Interruptions)
MR. SPEAKER: You are not Shri Rajagopal.

... (Interruptions)
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** Expunged as ordered by the Chair
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MR. SPEAKER: Nothing is being recorded. Why are you shouting? Law and order in a State cannot be
discussed here. I would not allow.

Now, Shri L. Rajagopal.
(Interruptions) ... *

SHRI L. RAJAGOPAL (VIJAYAWADA): Sir, I would like to raise a very important issue...
(Interruptions)

MR. SPEAKER: So long as I am here, | would not allow the State matters, the law and order
situation of a State to be discussed in this House.

... (Interruptions)
MR. SPEAKER: Sorry, I would not allow.

... (Interruptions)
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... (Eguam)

MR. SPEAKER: Only submission made by the hon. Member regarding forest land will go on
record. Everything else would be deleted from the records.

(Interruptions) ...*

MR. SPEAKER: Very well, you do not want the House to run. I wanted to take up some matters,
but you are disturbing the House.



... (Interruptions)
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MR. SPEAKER: The House stands adjourned till 2 p.m.

12.55 hrs.
The Lok Sabha then adjourned till Fourteen
of the Clock.
14.02 hrs.

The Lok Sabha re-assembled at two minutes past

Fourteen of the Clock.

(Mr. Deputy-Speaker in the Chair)

MR. DEPUTY-SPEAKER: Now, we will take up Item No.14, Matters under Rule 377. I think they
may be laid on the Table of the House. @gd wamar fas4 &l
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